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SUPREME COURT OF INDIA 

 

Carborudum Universal Ltd. 

 

Vs. 

 

Dir.General,Investigation 

 

C.A.No.7487/2001 

 

(Tarun Chatterjee and Harjit Singh Bedi,JJ.) 

 

27.02.2008 

 

ORDER 

 

1. This appeal of 2001 is preferred against an interim order of the Monopolies & Restrictive 

Practices Commission, New Delhi. Dr. R.G.Padia, learned Senior Counsel appearing on 

behalf of the respondent submits, on instruction, that this appeal has become infructuous 

since the main matter has already been disposed of. In that view of the matter, the appeal is 

dismissed as having become infructuous. There will be no order as to costs. 

 

2. However, it is clarified that in the event the matter has not yet been disposed of, liberty is 

given to the parties to apply for recall of this order. 

 


